IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH

HYDERABRD

0.A.NC.1141/54

Betwaen: Date of Ordepr: 26.7.95

M.V B.Ramash |

-o oA p_pl. iéa_ﬂ_,t} |
And
1+ The Secrstary,

Ministry of “ommunications,
Dept. of Posts, New Delhi.

24Tha Chief Post Master General,

AP +Circle, Hyderabad,

3. The Post Mastar Ganéral.
C.B.M.Compound,
© Visakhapatnam,

4. The Superintendent,R.M.5.,
*Y* Division, Visakhapatnam,

. c oﬂﬂspbfﬂntﬁt

Counsel r the Applicant ¢ Mr.N.Ram Mohan Rao

Cnénm:

»

THE HON*BLE SHRI A.B.GORTHI ¢ MEMBER (A).

contde..

' Counsel Por the Eaapondants: . Mr.K.Bhaskara Rao,Addl.CGSC.



CA 1141/94, Dt, of Order :26-7-05,

(Order passed by Hon'ble Shri A.B.Gorthi, Member (R) ).
# *
The applicant is the son of late Sri M.V.VY.Satyanarayana,
who having served the postél department for about 25 years,
expired on 8-8=89, yhile in service. The request of the appli-

cant for appointment on compassicnate grounds has been accepted
by the Usepartment, but he was offered appointment as a Mail Guard.

The claim of the applicant is that his case should be oonsidered

for appointment as a Sorting Assistant/Postal Assistant.

2. | The Respondents in the reply affidavit have stated that

the case o? the applicant was considered for appointment on
compassionates grounds and was accspted on meritsf The Circle
Selection Committee selected him for appointment as a Mail Ggﬁnd,
taking into cansiderationAhis.qudli?ications. He is at Sl.No.11
in a list of 17 approved candidates for appointment as Post Man/
Mail Guard. The Respondents stated that the applicant will be

given appointment as Mail Guard in hig turn.

de The Respondents have shoun fie. the official record, from
which I find thet the request of the appliéant for appointment

as Sorting Assistant/Postal Assistant uas examined carefully,

At the level of Post Master General, a decision was taken, keepinge—

in view the low marks obtained by the applicant in Pre—Uniuérsity
oo

Ceust (P.U.C.) that he could not be recomméndad for appointment

as Sorting Assistant/Postal Assistant,
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4, 1t is stated con behalf of the Respondents that Mail Guard
‘ _ ok |
is a Group 'C' post,as is the case af the post of Postal Assis-

tant/Sorting Assistant. In these circumstances, I do not find

any justification to coms to the conclusion that the case oflthe

hag
applicant 7 not received a fair end proper consideration. It

is settled law that while seeking appointment on compassionats

¢irounds, a2 candidate cannat claim apﬁointment to a specefic post.
It is for the Respondents to cansidér the case of the aﬁplicant
and give him a suitable appointmant co@mensurate with his guali=-
fications. That having been done in thisg case, I find that ng

further ordsr is called for in this 0.A.

Se Learned counsel for the applicant urges for a direction to.
the rsspondents to give appointmegt to the applicant as early as-
possible keeping in view the ldlgEﬂu circumstances ?ac1ng his
family. There is no doubt that compassioﬁate appointments must

be given without undue delay. it is expacted that the Respondents

shall bear this in.mind, The 0.A. is disposed of accordingly.:

No order as to costs,
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avl/ - DEPUTY REGISTRAR(J)

- The Secretary,Min, of Communicetions,Dept. of Posts, New Dalhi.
, The Chief Post Master General,f. ﬂ.Cchle, Hyderabad.
. The Post Master Gemaral,C.B.M.Compound,Visakhapatnam,

The Superintemiant of R.M.5., 'V' Division,Visakhapatnam,
One copy to Mr.N.Ram Mohan Rao,Advecate,CAT,Hyderabad.

One copy to Mr.Kota Bhaskara Rao, Addl.CG5C, CAT,Hydaerabad,
One copy to Library,CAT,Hyderabad.
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THE HON' BLESSHRT_A V. HARIDAGA N: mzmq;\i j

AND
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THE HON'GBLE SHRI A.B.GOATHI. mgmeaﬁ-(q)'

DATED___ 2{. 7 54

BRDER/JURGMENT
M.ANO/R.P.ND, /C.PLND,
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Admitted ang Interim dlrgctanS
lcSU d. .

Alloue {_
leppéed of with directions —
. Dismissed,

Y '
ed as wvithdrawn
Dismiss®kd for default

Dismi

Rejected/Ovdered.

No ordsr as to costs,
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